
/ IN THE ^EMTRaL .•vDwr-ll3T?t;vTIV3
PaIN'":IP/-iL JcU-lI

OA. N®.2392/90

New Delhi, dated the 3 December, 1994

COR^M

H©n'ble Shri N.V. Krishnan, Vice Chairman(A:

Hon'bia Smt.Lakshmi Swaniinathan, Member (j)

Dr.Dinesh Kumar Sharma,
r/« Z-7, Sarojni Nagar,
New Delhi

... Applican'

(None for the applicant )

Versus

1. The Secretary, Ministry of Health,-
Nirman 3h®v;an, Nisw Delhi

2. Secretary, Delhi Adran.,Old Sectt.,
Delhi.

3. Medical Superintendent,
G .T .B .Hospital, Delhi

... Hespondents

(AIS Rashoii Chhabra proxy counsel f©r
Nirs Avnish Ahla;vst,counsel for the
respondents)

ORDnR (CRhL)

(Han'ble Shri N.V. Krishnan, Vicc Chairman (.•.))

The prayer in this O.A. is that appointment

letter dated 16.11.90 be treated ss regular appointment

of the applicent against the substantive vsccnt -jost

of Senior flasident Orthopodics.

2' There is no such letter of appointment. The

letter daued 16—li—90 st page 14 is only Bn off©r



• .r

appsintaient f©r 60 days fr©m the date ©f joining ©r

till the regular incumbent joins, v-hichever is

eerlier.with a further cendition that it is

liable t@ be terminated v,dth0ut netice.

3. We have today dismissed OA 2390/90

(Dr.Sanjay Kumar Goelv/i .Secretary,Ministry of Health)

in tfttiich a similar prayer was made. The sniy

difference is that^ in that case ^the order of

appointment was als® exhibited oxiiT the adh©s

appointment was f©r 89 days as3®ni@r Resident in

Department 0f Surgery. That order squarely applies

t© this case also.

4* F©r the reasons msntioned in that order

(copy enclosed) this application is dismissed. The

interim ©rder issued.©n 20-11^90 directing the

respondents not to terminate the services of the

applicant, which has been centinued till furthersrders
I

on 4-12-90, is vacated.

(Lakshmi Swiminathan) (n.v. Kri$hnan)
Member (j) r-u • / ,Vice Chairman (a)

sk



IN THE CENTRAL ADA'.INISTI-L'.TIVH TRIB1J\'.-

, PRIbCIPAL BENCH NEW DELHI

O.A. N».2390/90

New Delhi,dated the 3th December, 1994

CORAM

H«n'bleShri N-V. Krishnsn, Vice Chaiiai^n (A)

Hen'ble Sot.Lakshmi Sv.-arr.in^than, Me:iiber(j)

Dr.Sanjay Kira^^r Goel,
r/« H-1, Patel Nagar,
Ghaziabad(UP)

(Nene fer the applicant )

Versus

. .Applicsnt

•\ i, 1. Secretary, ,,
Ministry of Health, Nirman Bhavan,
New Delhi.

2. Secret;:ry,
Delhi Adron.Olc Sectt.,
Delhi.

3. Medical Superintendent,
G.1 .B. Hespital, Shahd=ra, Delhi.

I

Respondents

(AS Rashnii Chhabrs proxy ce.unsel fcr
Mrs Avnish Ahlawat,counsel fer the
respcndents)

ORDER

(Hen'ble Shri N«V. Krishnan, Vice Chairman (A))

The applicant was «ffered the ptst ®f

Senior Resident in the Department of Surgery on adhoc

basis vide the letter dated 25-8-9C(Page 14 ef the

paper boek) for 89 days frcm the date of joining or

till the regular incumbent joins, vhichever is
/

earlier.



2. Accepting the •ffer, the «pplic«nt j»ined wn

25-8-90. An erder ef appcintment was issued en 26-9-90

(Ann-B) (Pege 16) in respect ef the applicant and 6#thers

naking. it clear th=t it was an adhoc appeintment fer 89

days ©r till the regular incumbents jein the department

whichever is earlief-snd thii their services v.ill

auteBiatically stand terminated ®n the happening ef

either event. ,

3. This O^A. was filed immediately thereafter ®n

19-li"5€ (i.e. before the happening ef any event) fer

a direction that the appeintmeht order be treated as an

erder of regular appeintment.*

4. The enly ground urged is that this is

vacancy and that,therefore, there -was n® reason why the

applicant's appeintnent shculd net be treated as regular.

5. The applicatien was admitted en 20.11.90 and

an ad-interim order was issued not to terminate the t

services •f the applicant w+iidh has been continued

until further orders en 4-12-1990.
f

6. In their reply the respondents state,inter-alia,that

the Technical Recruitment Cell(TRC)y'receariend»4 candidates

fer regular appointment. In the meanwhile, the applicant

was directly appointed by the M&JPH Department, hence

appoint«ent was aiade'only on adhoc basis.

permanent



t

>'s ~\

-3-

7» We.are •£ the view that, in these circuastances,

the'jcrder ©f appeintment cannot be faulted when it treated

the appointraent »s, adhoc. The applicant cannet cliim

that the order ef appointment sheuld be tretted as

regular appcintment. That prayer has nc aserit.

8. Hence the OA is dismissed. Interim erder passed

in this case on 20-11-9C is alsc vacated.

(Lakshrai Svraminathan)

jde«ber(j)

sk

/ /.

(N.y. Krishiian )

Vice Chairman (A)


